
CENTRAL ADMThi ISTRAT DIE TRIBUNAL 

BAN GALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranaçjar, 
BJN GALORE - 560 03. 

Dated: 

APPL1CAT ICN NO. 	 749 of 1995 

APPLICANT: Smt.GJayarnma,F.A. 

v/s. 

RESPQ"JDENfS: The SEutetary,Ministry of Health and 
Family Welfare,New Delhi & two others. 

To 

1. Sri.Harikrishna S.Holla,Advocate, 
No.34/3,Second Floor,Fifth Main, 

Garidhinagar,Bangalore-560009. 

2. SriI.M.Vasudeva Rao,Addl.CGSC,, 
High Court tldg,Bangalore-l. 	 - 

Subject:- Ferwarding copies of the Orders passed by the 
Central Mministrati\'c Tribunal,EangalOre-3. 

Plcas find enclosed herewith a copy of the Ordr/ 

Stay (rcier/Iitrr1m Order,passc d. by this Tribunal in the abov 

- menticned application(sl(fl 	- 	 - 	- 

-k o- 
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CENTRAL AD1INISTRATIVE TRIBUNAL: LANGALORE iC.' 

ORIGINAL APPLICATION NUMBER 749 OF 1995 

TUESDAY, THIS THE 28TH DAY OF FIARCi,199.5. 

;r. T.V . Rainanan, 	 - 	 i-lember(A) 

Smt.G.Jayamiva, F.A 
D/o late Gangappa, 
D:isp 0.2, iialleswarain, 
]angaaore-560 003 

	

	 .. Applicant. 
(By Advocate Shri H.K.S.Holla) 

V. 
1. Union of India by 

il,ealth Secretary, 
iiinistry of Health & Family 

lfare, Airman Bhavan, iew. Delhi. 

2. 4e Director, 
O!entral Government Healtn Scheme, 
Nirman Bhavan, New Delhi. 

3. Tiie Deputy Director, 
central Government Health Scheme, 
Infantry Road, Bangalore-560 001. 	 Respondents. 

(By Standing Counsel Snri ;.Vasudeva Rao) 

' 

- 
In tius application under ection 19 o tnAdainst?atè' 

Tribunals Act,1985, the applicant has sought relief.ris-a-iFs 

te rder 	onuen-ateu 21-o-1992 o wrh-tne leave 
Lflfl3 	 . 

sanctioned to the applicaiT"MooIi medical rounas uy the sae-auho-

rity stands cancelled and tne periou of absence frrUuty is 

	

treated as dies non. This case is hi all fours witn tue case 	• 

deciced by tnis Tribunal in .KSriiA. REDDI v. UNI01 OF INDIA 

AD 0TthRS [0.A.3.155 of 1994 decided on 16-01-19951. The 

leari1ed counsel for the resFondents pints out sone delay in 
v . 

p1icaat approac1n8 this rriuurial 	o 	s the position 
- 	------ 
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- -- - - - 

.1; 	 -2-- 

in the application earlier disposed of by this Tribunal referred 

to supra. But, there also the delay was overlooked and condoned. 

Similar treatment is called for herein too. 

Abiding by the order earlier passed Ly tnis Tribunal 

in Lakshmana Reddy's case supra, I quash the endorsement at 

Annexure-Al and maintain that the leave sanctioned to the appli-

cant would stand. Any salary recovered by the authorities from 

the applicant on this account will have to be paid back to 

within a month from the date of receipt of a copy of this order. 

This application is decided accordin1y. No costs. 

- 	
ME'iBER (A) 

np 
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Centval 	Beflth 

Ban9M0f°  


